FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation

Process) Regulations, 2017

FOR THE ATTENTION OF THE STAKEHOLDERS OF BONNA- AGELA INDIA PRIVATE

LIMITED

NAME OF CORPORATE PERSON

BONNA-AGELA INDIA PRIVATE LIMITED

DATE OF INCORPORATION OF
CORPORATE PERSON

26.04.2011

AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORPORATED/ REGISTERED

ROC- Delhi

CORPORATE IDENTITY
NUMBER/ LIMITED LIABILITY
IDENTITY NUMBER OF
CORPORATE PERSON

U24100DL2011FTC218081

ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL OFFICE
(IF ANY) OF CORPORATE PERSON

Registered & Principal office address of
the Corporate Debtor- BB-62/B, East
Shalimar Bagh, North West, Delhi, India,
110088.

Corporate office address of the Corporate
Debtor- G-212, 2nd Floor Sector 63, Noida,
Uttar Pradesh, India, 201301

LIQUIDATION COMMENCEMENT
DATE OF CORPORATE
PERSON

08.12.2025 (Communication received by
liquidator on 17.12.2025)

NAME, ADDRESS, EMAIL
ADDRESS, TELEPHONE NUMBER
AND THE REGISTRATION
NUMBER OF THE LIQUIDATOR

Sanjay Vijay Jeswani
liguidatorbonnaagela@gmail.com/

jeswanisanjay007 @gmail.com
A-403, Atlantis Building, Hirandani Gardens,

Powai, Mumbai, Maharashtra-400076.
Mobile No.: 7875030330

Reg. No.: IBBI/IPA-001/IP-P-02891/
2024-2025/14432

LAST DATE FOR SUBMISSION OF
CLAIMS

16-01-2026



mailto:liquidator.bonnaagela@gmail.com

Notice is hereby given that the Bonna-Agela India Private limited has commenced
voluntary liquidation on 08th December, 2025 (Communication received by Liquidator on
17th December, 2025).

The stakeholders of Bonna-Agela India Private limited are hereby called upon to submit a
proof of their claims, on or before 16th January, 2026 , to the liquidator at the address
mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sanjay Vijay Jeswani
Liquidator

Bonna-Agela India Private limited,

Reg. No: IBBI/IPA-001/1P-P-02891/2024-2025/14432,

Email: liquidator.bonnaagela@gmail.com / jeswanisanjay007 @gmail.com

Address for communication: A-403, Atlantis Building, Hirandani gardens,
Powai, Mumbai, Maharashtra ,400076.

AFA Validity: 30th June, 2026.

Date: 20" December, 2025
Place: Mumbai, Maharashtra


mailto:liquidator.bonnaagela@gmail.com
mailto:jeswanisanjay007@gmail.com
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SATURDAY, DECEMBER 20, 2025

LT HDB FINANCIAL SERVICES LIMITED

HDE House, Tukaram Sandam Marg, &-3ubhash Road, Vile Parle (€], Mumbai, M.H. 4300657,
Tel G22-4311 6300, Ted DZ2-4911 6666, Web: www.hdbfs.com, Email id; complance@hdbis.com

Banks, Fls and eligible NBFCs for sale of Financial Assets by HDB Financial Services
Limited (HOBFS

In terms of HDB Financial Services Limited's (HDBFS) polcy on 52l of Siressed Fnanciz
Assals io ARCs, Banks, Fls and aligible MBFCs ("Interested Parties™) and in line with the
regulatory guidelings, HDBFS infends fo underiake safe of the following loan atcounts to
Interested Parfies under a Swiss Challenge Method as given below, We invile Interested
Parties toindcate ‘Expression of Interest’ {“EON") in acquiring thess Financial Assels

Starting Pri
Mature of accounis | Mo, of Pﬁgﬁﬁs Basa Bid far m:,?m;m Term
ik i '1“'”1 5% k-

("Stressed Assels) | Alc's | a1 10,2025 iy | Pk
Portfalio of R 100%
Unsecured | 41,893 | Rs. 535.27 Cr 12 I;ICI Rs.12.86 Cr upfront

Stressed Loans ! Cazh Basis

The Interested Parfies may note the following in respect of the ssie process;

» Any Interested Party submitling a coumder bid shall submifa minimum counder bid ag above
and counter bids shall be evaluated on the basis of price and other factors as per HDBFS's
evaluabon matrix. HDBFS shall sef ihesa Slressad Loans undar a Swiss Challenge Method
bazad on existng offers i hand and the existing offeror will have the right to match The
highest courter bid as per the Evalualion matrix

& The process io be followed for conducting the sale including the bid subméssion date, bid
paramelers and evaliabon crilena shall be communiceted separately only lo the parbas
wha have submitted their Q. HDBFS reserves the right fo sall thase assets in whale or in
part, m one or muiliple poois, HOBFS reserves the night &l its soée discrebon, without
assigreng any reasons, o inclede-additional asszats 1o and | arwithdraw cerain assets or &
ihe assats from the abowemantioned pool

o Inlerested Parlies. Bags formal process, may seek access 1o the bid document, on ihe
foliowing Bk of the HOBFS we bsite https:www.hdbfs.com

o Furiher details of the accounts 1o be soid will be send on email o Interested Parties on
execution of NDA and submission of EQI. The format of NDA and EOI can be obtained from
Vishal Ritpurkar, HO8 Financial Senices Limited, HOB House, Tukaram Sandam Marg, A
Subhash Rd, Navpada, Vile Parfe (E), Mumbail - 200057 {Email ki vishal lpurkan@hdbds.com),
Theregtier, the prospecinve buyers, can undenake the due diigenceal theirown oost

s The Strassed Loans shall be sold on 'As ks, where |s' basis and "as is what is” basis without
any recowrse o the HOBRS

o The cul=off date for the sale of the above-mentioned assats shall be specified separately at
thie brree ol final bed submission as pari of he s8% procsss,

o The interested parties shall indicate thekr interest by submitting their Binding Bid latest by
1200 noon Decembar 26, 2025,

» HOBFS reserves the righf o terminate the sale/auction process al any point of time without
praschbing any reason thareod, at its own discration. The decision of HDBFS shall be fingl
and binding in this regard

» Plaasa nobe thal any sale under this process shall be subect to HDBFS's bid parameters,
evaluation criteria and fing! approval by the Competent Authorty of HDBF S

» Theabove slated sale of Stressed Loans shall be in compliance with relevant BBl and other
requlatony requirements.

Place : Mumbai, Date : 20123025 For HDE Financial Servicas Limifed

FORM NO. 14 [See Regulation 33(2)]

OFFICE OF THE RECOVERY OFFICER-I/lI
DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO
THE INCOME TAX ACT, 1961,

RCI327/2025 13-10-2025
PUNJAB NATIONAL BANK
Versus
MISI.SCONSTRUCTION
To,

(CD 1) Mi5 LS CONSTRUCTION, GROUND FLOOR, IS 1400, URBTECH,
SECTOR 132, NOIDA, UP-201305

ALSO AT: T-196, LANE NO 1, GAUTAM PURI OPP JAG PARVESH CHANDER
HOSPITAL, SHASTRI PARK, NEW DELHI-11053

(CD 2) SARTAJ KHAN 3/0 MOHD ISLAM, R/C C-B1, GALI NC: 1176, NEAR BILAL
MASJID, CHAUHAN BANGUR, GARHI MENDU. DELHI-110053

(CD3) MOHD ISLAM, RO C-81, GALINO 11/8, NEAR BILAL MASJID, CHALHAN
BANGUR. GARHI MENDU, DELHI-110053

(CD 4) NUZHAT KAMAL WIO CHAUDHARY RIZWAN KHAN, AT-PENTHOUSE
NO 2403, PLATINUM AMRAPALI, TOWER G, SEC-119, NOIDA, GAUTAM BUDH
MAGAR=201301, UP

This s fo notify that as per the Recovery Certificate issued in pursuance of orders
passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL, DELHI{DRT 1) in
TA/B24/2023 an amount of Rs. 10352559.43 along with pendeniefiite and future
interest @12.05% Compound Interest (Monthly) w.e.f. 20008/2020 till realzation,
and costs of Rs. 60000 (Rupees Sixty Thousands Only) has become dus against
you (jointly and severallyFully/Limited),
2. You are hereby directed to pay the above sum within 15 days of the receipis of the
notice, fading which the recovery shall be made in accordance with the Recovery of
Debis Due o Banks and Financaal Institutions Acl, 1993 and Rules there under,
3. You are heraby ordered 1o declare on an affidavit the particulars of yours assats
onar bafora the nexd date of hearing,
4, 'fou are hereby ordered to appear before the undersigned on 08/01/2026 at 10:30
am. for further proceedings.
3. In addition to the sum aforesaid, you will also be liable (o pay
(3} Such interests as is payabile for the pericd commencing immediately after this
notice of the certificate [ execution proceedings
(b} All costs, charges and expenses incurred in respect of the senice of this
notice and warrants and ather processes and afl other proceedings taken for
recavaring the amount due,
Given under my hand and the seal of the Tribunal, on this date: 13/10/2025 sd/-
NIRANJAN SHARMA
RECOVERY OFFICER-II,
DEBTS RECOVERY TRIBUNAL DELHI (DRT-1)

FORM NO. 14 [See Regulation 33(2)]

OFFICE OF THE RECOVERY OFFICER-I/II
DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
DEMAND NOTICE
NOTICE UNDER SECTIOMNS 25 TO 28 OF THE RECOVERY OF DEBTS &

BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE
INCOME TAX ACT, 1961.

i

TRC/2084/2022 15.11.2025
UNION BANK OF INDIA
Versus
ETHAN BARMAN AND ORS.
To,

(CD1) ETHAN BARMAN: R/O FLAT NO. ASS, TAKSHILA APARTMENTS,
PLOTNO.57, IPEXTENSION, PATPARGANJ, DELHI- 110092,

(CD2) SWATI BARMAN: R/O FLAT NO. AS5, TAKSHILA APARTMENTS,
PLOTNO. 57, IPEXTENSION, PATPARGANJ, DELHI- 110082,

(CD3) M/S P. 5. A. IMPEX PVT. LTD.: (THROUGH ITS
DIRECTOR/AUTHORISED REPRESENTATIVE) BRIJESH SHARMA, 147-
E,POCKET IV, MAYUR VIHAR - |, DELHI- 110091,
This is o nobify that as per the Recovery Certificate issued in pursuance of orders
passed by the Presiding Officer DEBTS RECOVERY TRIBUNAL DELHI{DRT 1)in
an amount of Rs 68,65,051.64.00 along with pendentellite and future inferest @9%
w.e.f, 2B/02/2018 fill realization and costs of Rs 51,000,00 has become due against
you (Jointly and severally/Fully Limited),
2. You are hereby directed 1o pay the above sum within 15 days of the receipts of the
notice, failing which the recovery shall be made in accordance with the Recovery of
Debis Due to Banks and Financial Institutions Act, 1993 and Rules there under.
3. You are hereby ordered to declare on an affidavit the particulars of yours assels
on o before the naxt date of hearing,
4. You are heraby ordered (o appear befare the undersignad on 04,02.2026 at 10:30
a.m. for further proceedings.
3. In additron to the sum aforesaid, vou will aiso be kable to pay:
(@) Suchinterests as is payabie for the period commencing immediataly after this
notice of the certificate | execution proceadings
(b) All costs, charges and expenses incurred in respect of the service of this
nofice and warranls and other processes and all other procsedings laken for
recovenng the amount due.
Given undermy hand and the seal of tha Tribunal, on this date: 15.11.2025
Sdi-
RAVINDER KUMAR TOMAR

RECOVERY OFFICER-,
DEBTS RECOVERY TRIBUNAL DELHI (DRT-1)

FORM A
PUBLIC ANNOUNCEMENT

{Reguialion 14 af the lnsohvency and Bankruptey Board of India
{Wolduntary Lipuidation Process) Regulations, 2017

FOR THE ATTENMTION OF THE STAKEHOLDERS OF

BONNA- AGELA INDIA PRIVATE LIMITED

@

) RELEVANT PARTICULARS
1. | BAME OF CORPORATE PERSCH | BOMNA-AGELA INDIA PRIVATE LIMITED
2. | DATE OF INCORFORETION OF { 2804201010
| CORPORATE PERSICN _
3, | AUTHORITY UNDER WHICH ROC- Deil
|CORPORATE PERSO 15
| INCORPORATELD, REGISTERED |
4 | CORPORATE IDENTITY NUMBER/ L2410000 2011 FTC218081

LURITED LIABILITY ERERTITY MUMBER
| OF CORPORATE PERSON

ADEIRESS OF THE REGISTERED
COFFICE AMD PREMCIPSL OFFIGE

(F MY OF DORPURATE PERSON

| Registarad & Principal office address. of the
Corporaite Person- BEHG2 /B East Shalrmar Bagh
Morth Wesl, Db, ey, 1100068

| Corporate office addness of the Carporale person-
32213, 2 Floor Sector 53, Moz, LEer Fredesh

=

L , | India, 207300
G, | LELIDSETION DOMMERNCERMENT DATE | 08,12 3025 ¢ Commuricarion roootecd by ligquickior
| OF CORPORATE FERSON. | on 1712 M)
7 | MAME, ADORESS, EMAIL .*J.il_‘-"lﬂ:-b:h. Sanjay \Say Jesweni
TELEFHONE KUMBER AND THE lqudeiocbonnasgeis@gmallcon
REGETRATION MUMBER OF THE IesEnisanm T SEmail oo
LR IDETOA 1 A Adbarees Bubding, Hissndani Ganders, Powal,

Miumibal, Manareshiaa-000TG
Motdle Mo, F27S030E550

| Fog NoJEEL/IPAD0LIPPOZEGL/ 2024 2005/
16012026

_ 14432
g, | LAST DATE FOR SUBMISS0N OF
CLARMS

TATA CAPITAL HOUSING FINANCE LIMITED]

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao
TATA Kadam Marg, Lower PareI Mumba-400013 CIN No. L65390MH1991PLCO0670

DEMAND NOTICE

Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Secutity
Interest Act, 2002 (“Act”) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (“Rules”).

Whereas the undersigned being the Authorised Officer of Tata Capital Housing Finance
Limited (TCHFL) under the Act and in exercise of powers conferred under Section 13 (12)
read with Rule 3 of the Rules already issued detailed Demand Notice dated below under
Section 13(2) of the Act, calling upon the Borrower(s)/Co-Borrower(s)/Guarantor(s) (all
singularly or together referred to “Obligors”)/Legal Heir(s)/Legal Representative(s) listed
hereunder, to pay the amount mentioned in the respective Demand Notice, within 60 days
from the date of the respective Notice, as per details given below. Copies of the said
Notices are served by Registered PostA.D. and are available with the undersigned, and the
said Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire, collect the
respective copy from the undersigned on any working day during normal office hours.

In connection with the above, Notice is hereby given, once again, to the said Obligor(s)
/Legal Heir(s)/Legal Representative(s) to pay to TCHFL, within 60 days from the date of the
respective Notice/s, the amount indicated herein below against their respective names,
together with further interest as detailed below from the respective dates mentioned below
in column (d) till the date of payment and / or realisation, read with the loan agreement and
other documents/writings, if any, executed by the said Obligor(s). As security for due
repayment of the loan, the following Secured Asset(s) have been mortgaged to TCHFL
by the said Obligor(s) respectively.

MNoticn is heroby ghven that the Bonna-Agela India Privede limited  has commenged
wiHuntary auidation on Ot December, 20025 [Communieation recelved by Lauidator an
17th Decamber, 2025),
The skakeboldess of Bonna-Ageis India Private limited ane bereby caled upon to submit &
praad of thew clalims, an or befere 18th lanuary, 2026, to the llqusdator at the address
mentionad against itam T,
The inancial creditors shall subrmil theie prool of cigirns: by asectronis means anly, Al ather
stakehotders may submit the proof of clalms In person, by post or by electronlc means.
Subrnission of falss or msleading proofs of claim shall attract penakties
Sanjay Vijay Jeswani
Liguldator
Bonna-Agela India Private limited,
Reg. No: [BBLSIPA-001/1P-P-02891/2024-2025,/14432,
Emall: llquidator.bonnasgela@gmall.com / jeswanlsanjayd0TEgmall.com
Address for communication; A-403, Atlantis Building, Hirandani gandens,
FPowai, Mumbal, Maharashtra ADP0D0TE.
AFA Valldity: 30th June, 20286,
Date: 20th Decembier, 2025
Place: Mumbai, Maharashtra

FORM NO. 14 [See Regulation 33(2}]

OFFICE OF THE RECOVERY OFFICER-I/II
DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)
4th Floor, Jeavan Tara Building, Parliament Street, New Delhi-110001
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO
THE INCOME TAX ACT, 1961,

RCI208/2025 04-10-2025
PUNJAB NATIONAL BANK
Versus
M/SM. . REINFORCEMENT
To,

(CD 1) W3 M. |. REINFORCEMENT, THROUGH ITS PROPRIETOR - MOHD
ISLAM, C-8. SECTOR, B-1. TRONICA CITY UPSIDE INDUSTRIAL AREA, UP-
201102
CD 2) MOHD ISLAM 3/0 ASGAR ALI, 196, GALI NO. 1 GAUTAM PURI ZERO
PUSTAROAD, GARHI MENDUNORTHEAST DELHI, DELHI- 110053
{CD 3) W5 NUZHAT KAMAL D/O KAMAL AKRHAR, (GUARANTOR), J-8,
STREETNC, 11 BREAHMPURINORTH EAST DELHI, DELHI-110053
This is to notify that as per the Recovery Ceriificate issued in pursuance of orders
passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL. DELHKDRT 1) in
TAIBI2022 an amount of Rs. 92211959.88 along with pendentellite and future
interest @ 10.60% Compound Interast (Monthiy) w.e.f. 16/0772020 fill realization,
and costs of Rs. 58000 (Rupees Fifty Eight Thousands Only) has become dus
against you {jointly and severallyiFully/Limited).
2. You are hereby directed lo pay the above sum within 15 days of the receipts of the
nofice, failing which the recovery shall be made in accordance with the Recovery of
Cebts Due to Banks and Financial Inshitutions Act, 1993 and Rules there under
3. You are hereby ardered to declare on an affidavit the particulars of yours assets
on or before the next date of hearing.
4. You are hereby ordered lo appear before the undersigned on 2710272026 a1 10:30
am. for further proceedings.
5. Inaddition to the sum aforesasd, you willalso be liable to pay
(&) Such interesls as is payvable for the perod commencing immeadiately after this
notice of the certificate / execution proceedings
ib) All costs, charges and expenses incurmed in respect of the senvice of this
notice and warrants and other processes and all other proceedings taken for
recoverng the amouent due.
Given under my hand and the seal of the Tribunal, on this date: 04/10/2025

RAVINDER KUMAR TOMAR
RECOVERY OFFICER-II,
DEBTS RECOVERY TRIBUNAL DELHI (DRT-1)

SHRIRAM ASSET RECONSTRUCTION PVT.LTD.

(Formerly Known As Shriram Housing Finance Limited)

Rend, Office: Shriram House, No.d, Burkit Bead, T, Nagar,
SHHFHAM First Fioar, Art

Chennai = 600017
Gorparate Oifice; Lini Ko, FF-A-05, A Wing |

foves Sapetstractom  Gild House, Phoenix Market Gity, LBS Marg, Kurda(West),
MMambal-400070, Fhane No-1800 102 4345;

contactmtrahomefinance.in

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES)

Under Rule 8(1) Security Interest (Enforcement) Rules, 2002

Whareas the undersigned being the authonzed oHicer of Shriram Asset Reconsireciion
Privata Limited, actng & capacity as Trustee of Retail Sapt 2025 (harsinatter rafarsad (o as
“SARPLY) under Sacton (5) of the SARFAE| Act having acgiired the financlal assels
pertaining o various borrowers including the borrowers mentioned bersin below together
with the underlying security interest created thereaf akong with all the rights, fithe and interest
thesaupon from secured creditonOrgnal LenderAssignoes Trubome France Limitad{Earliar
known a2z Shriram Housing Finance Limdted) under Secertisation and Reconstruction of
Finandial Assets and Enforcemsnt of Secunty Interast Act, 2002 (hereinalter referrad {o a3
“Sarfaes Aot Ve In compliance of Rube &1} of Enforcement of Security Inferest At 2002,
and = exarcize of powers corfernad endar section 13(12) read with Ruba 2 of the Security
interest {Enforcement) Rules 2002, issued demand nofice Under Section 13(2) of the
oARFAESE Act calling epon the following. bormowers to repay the amoends mantionad
against  thewr raspective name  fogetiar with tha Interest thereupon - al the
applicable’contractual rates: as mentioned in the said notices within 60 days from date oi
receipl of the said notice along with further interest a5 apphcable, incidental cost, charges
ate dncurrad il the date of payment and'or reatization as mentioned in the below Schadule
SARPL has stepped info the shoes of anginal lender whichhas all the rights, title, interast of
the secured creditor with respect to financial assets. The borrowers mentioned herembelow
fava Tailed o repay the amounts due, nolicea 15 hesaby gven to (he borrowar/s and the public
i general that Authonsed Officer of Shriram Asset Reconstruction Private Limited has taken
possession of the property/fies/secured zsseiz described hersin below in exercise powers
gonferred on hirm under Section 1304) of the said Ack read with Rule 8 of the SARFAESTAC
Tha barrowers and e Public in genarad are heraby cautionad nol 0 deal with the below
mentioned propertyies/secured assats and any dealing with the property/ies’ secured
asaets will be subject to the charge of Bhriram Azset Recenstruction Private Limited for the
amounl and miesest theraon as  per loanAssignment agreament, The Bormowsarslio-
borrowers/Guarantors Morigapors' attention is invited to provisions of Sub-section (B) of
Section (13) of the SARFAES] Act, inrespect of time available, to redeem the secured assets.

Loan Name of Obligor(s)/Legal Total Qutstanding Due Date of Demand
Account No. | Heir(s)/Legal Representative(s)]  Rs. as on below Dates | Notice & NPA Date
TCHHL09620 | Mr. Arnab Banerjee As on 03/12/2025, 03-12-2025
00100346391, | (Borrower) & Mrs. Rimi an amount of &
TCHIN09620 | Banerjee (Co-Borrower) | Rs. 96,54,073/- (Rupees | 02.12.2025
00100347222 Ninety Six Lakh Fifty Four

Thousand Seventy Three
Only) is due and
payable by you under
the loan account
TCHHL09620001003463
91 and an amount of
Rs. 2,65,324/- (Rupees
Two Lakh Sixty Five
Thousand Three Hundred
Twenty Four Only) is due
and payable under the
loan account no TCHIN
0962000100347222
by you i.e. totaling to
Rs. 99,19,397/- (Rupees
Ninety Nine Lakh
Nineteen Thousand
Three Hundred Ninety
Seven Only)

Description of the Secured Assets / Inmovable Properties / Mortgaged Properties:
ALL PIECE & PARCELS OF: DDA Built-Up Freehold Flat No. 77, on Second Floor area
measuring 55 Sq. Mtr. Block Kaveri, Pocket - 6, Sector-D, Situated at Vasant Kunj, New
Delh-110070, with all common amenities mentioned in Sale Deed.

TCHHL07360 | Mr. Md Abdul Waris | As on 03/12/2025, an amount | 03-12-2025
00100337088 | Ansari (Borrower) & of Rs. 12,25,057/- (Rupees &

& TCHINO07360 | Mr. Md. Nehal Ansari Twelve Lakh Twenty Five | 02.12.2025
00100338101 | Alias Md Nehal Ali Thousand Fifty Seven Only) is
Ansari (Co-Borrower) | due and payable by you under
the loan account TCHHLO07360
00100337088 and an amount
of Rs. 1,22,690/- (Rupees One
Lakh Twenty Two Thousand Six
Hundred Ninety Only) is due
and payable under the loan
account no TCHIN073600010
0338101 by you i.e. totaling to
Rs. 13,47,747/- (Rupees
Thirteen Lakh Forty Seven
Thousand Seven Hundred Forty
Seven Only)

10503263 &

Description of the Secured Assets / Inmovable Properties / Mortgaged Properties:
ALL PIECE & PARCELS OF Residential Flat no S.F.1, on Second Floor, (without roof right)
(Front LHS) admeasuring 43.66 Sq. Mtrs., situated at Plot No. D-440, Block -D,
Indraprastha, G.D.A. Residential Colony, Paragana & Tehsil - Loni District- Ghaziabad,
U.Pwithall common amenities mentloned in Sale Deed.

Mr. Brij Kishore As on 08/1 2/2025, an amount of | 08-12-2025
TCHINO037000 | (Borrower) & Rs. 3,90,396/- (Rupees Three &
0100153362 |Mr. Sushil Kumar | Lakh Ninety Thousand Three | 04.12.2025
Rajput & Mrs. Sushila| Hundred Ninety Six Only) is due
(Co-Borrower) and payable by you under the
loan account 10503263 and an
amount of Rs. 78,939/~ (Rupees
Seventy Eight Thousand Nine
Hundred Thirty Nine Only) is due
and payable under the loan
account no TCHIN037000
0100153362 by you i.e. totaling
to Rs. 4,69,335/- (Rupees Four
Lakh Sixty Nine Thousand Three
Hundred Thirty Five only)

Loan Account No & Trust Detalls

Description of the Secured Assets / Inmovable Properties / Mortgaged Properties:
All Piece & Parcels Of Plot No. G-470 of area admeasuring 30.10 Sqmtr, Situated at Trans
Yamuna Colony, Phase -2, Rambagh, Near Little Angle School, Mauja Naraich Mustkil ,
Tehsil -Etmadapur, District Agra, Uttar Pradesh with all common amenities
mentioned in Sale Deed. Boundaries: East: Plot No. G 471, West : Plot No. G 469,
North: Rasta, South: Other Property

LAN.- SLPHDLHIDOOZ 488

Name ol the Borrower/Co Borrower/Guaranior

A AXIS BANK LTD. [PossEssionnorice]

Retaill Asset Centre: 1

st Floor, G-4/5, B, Sector-4, Gomti Nagar Extension Lucknow, UP 226010.
Registered Office; “Trishul™- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Ellisbridge, Ahmedabad-380006.

Whereas the undersigned being the Authorized Officer of AXIS BANK LTD. under the Securitization and
Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise of power
conferred under Section 13 (12) read with Rule-9 of the Security Interest (Enforcement) Rules, 2002 issued
Demand notice under section 13(2) of the said Act. The borrower/s mentioned herein below having failed to repay
the amount, notice is hereby given to the borrower’'s mentioned here in above in particular and to the public in
general that the undersigned has taken Possession of the property described herein below in exercise of powers
confer on him under section 13(4) of the said Act read with the rule8 of the Said Rules. The borrower’s mentioned
here in above in particular and the public in general are hereby cautioned not to be deal with the said property
and any dealings with the said property will be subject to the mortgage of AXIS BANK LTD. for an amount
together with further interest incidental expenses, costs, charges, etc. on the amount mentioned against each
amount herein below. The Borrower(s)/Co-Borrower (s)/Mortgagor(s)/Guarantor(s) attention is invited to
provisions of sub-section(8) of section 13 of the Act, in respect of time available to redeem the secured assets.

Mrs. Shanti Devi C/o Late Ramjeet {Co-Borrower)

Himsell and as Legal Heir of Lale Ramjeet, House Mo. B-510, Dabua Cobony, WIT,
Faridabad, Haryana-121001

Late. Ramjeet (Deceased) {Borrower)

Swrvived by Legal Heirs and Representafive (Mrs. Shanti Devi ).

House No. B-510, Dabua Colany, Faridabad, Haryana-121007

Mirz. Shanti Devi Wi'o Sh, Triloki Nath [Co-Borrower)

Flot No.37, Khasra No 34714, Dabua Calony, Bear Police Chowki Road, Teshil & Disti-
Faridabad, Harayana-121001.

M/5. RJ & Sons {Co-Borrower)

Trough it's- Proprietor Mo. B-510, Dsbua Colony, Near Did Police Chowki WIT,
Faridabad Harayana-121001.

TCHHL03590 | Mr. Gurpreet Singh
00100147380, | Thind Alias Gurpreet
TCHIN035900 | Thind (Borrower) &
0100147777 [Mrs. Monika
(Co-Borrower)

As on 08/12/2025, an amount of | 08-12-2025
Rs. 55,24,737/- (Rupees Fifty &
Five Lakh Twenty Four Thousand | 04.12.2025
Seven Hundred Thirty Seven
Only) is due and payable by
you under the Loan Account
No. TCHHL035900010 0147380
and an amount of Rs. 4,12,083/-
(Rupees Four Lakh Twelve
Thousand Eighty Three Only) is
due and payable by you under
the Loan Account No.
TCHIN035900010 0147777 i.e.
totaling to Rs. 59,36,820/-
(Rupees Fifty Nine Lakh Thirty
Six Thousand Eight Hundred
Twenty Only)

Demand Motice Date & Amount

Rz 25,50,000/- (Rupees Twenty Five Lakh Fifty Thousand Only) as on 26-008-2025

Nature & Date of possession (Symbaolic/Physical)

Symbolic Posszession On 18-12-2025

Description of the Secured Assets{immoveable Property/ies)

Description of the Secured Assets / Inmovable Properties / Mortgaged Properties:
All that Piece & Parcels of Residential Apartment/Flat bearing No. 703, On 07th Floor in
Block/Tower No. A, Having Super Area Admeasuring 1340 Sq. Ft. (124.49 Sq. Mtrs.) &
Carpet Area Admeasuring 840.79 Sq. Ft. (78.112 Sq. Mtrs.), along with Covered Car
Parking bearing Bay No. 125, Situated at Revenue Estate of Village Sihi, in the
Residential Colony Known as Mapsko Paradise, Sector - 83, Tehsil Manesar, District
Gurugram (Haryana), along with all common amenities as mentioned in Sale Deed.

All the piece and parced of property of Shop bearing Na. Plod Ne. 37 measuring 100 5q. Yards,
Fadlireg in Kisasra No. 3474 Silbusted at Kauja Dabua- Teksil, Faridabad, Harpana

Bounded By.-Eazh:- House of Mr. Rajivir , West:- House of M. Prem Chand

Herth:;-Gali, South;- (iher Properdy

TCHHF03510 |Mr. Aadil (Borrower) & As on 08/12/2025,an | 08-12-2025
00100221766 |Mrs. Kaneej & Mr. Zameel |amount of Rs. 20,82,730/- &
Ahmed Alias Jameel (Rupees Twenty Lakh | 04.12.2025
Ahmad Alias Jamil Eighty Two Thousand
(Co-Borrower) Seven Hundred Thirty Only)

Flace: Faridatad
Date ; 18-12-2025

ad'- Authorised Citices-
iK'z of Shriram Asse! Reconstruction Private Limited)

Amt. Due as per

Name of the Borrowers/ Description of the charged/ ~|-Demand notice
Guarantors/Address Mortgaged Property |Daté Demand nofie
Possession Date
Mr. Nadar Khan (applicant) S/o Sh. Jalil | Land/property admeasuring area 52.99 Sq. Rs.

Ahmad R/o-1. House Number G-21 Opposite | mtr, A residential House EWS H.NO.
Shan Inter College Kabir Nagar Bhensia | Chha-05 Kabir Nagar Yojana Rampur Road |as on 26.09.2025
_ . Moradabad Uttar Pradesh. Which is in the
ﬁhha('jog Eat’]"’: Nazgﬂo\g?aﬁ Raé“p‘# Rc;\ad name of Mr. Nadar Khan. And bounded as
oradaba - rs. Roshan Ara

. » VI under-East - EWS House/ Plot No. Chha-04,
(co-applicant) W/o Sh. Jalii Ahmad R/o West - EWS House No. Chha-06, North -
5.65 Mtr. Wide Road, South - EWS House

Moradabad UP-244001, R/o-2. EWS H.No.

House Number G-21 Opposite Shan Inter

College Kabir Nagar Bhensia Moradabad No. Chha-15

16,83,194.00

Name of Account/

+ interest & Mortgagors/ Guarantors
other expens es

26.09.2025

17.12.2025 and Mr. Nikita Agarwal Vohra

Indusind Bank Q—g;_

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of immovable properties mortgaged to Indusind Bank under Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (“the Act”) read with proviso to Rule 8(6) of the Security Interest
(Enforcement) Rules 2002. Notice is hereby given to the public in general and to the Borrower / Mortgagors / Guarantors in particular that
the Authorised Officer of Indusind Bank Limited had taken Physical Possession of the following property(ies) mentioned pursuant to
demand raised vide notice issued under Section 13(2) of the Actin the following loan account with right to sell the same on “AS IS WHERE
IS, AS IS WHAT IS, WHATEVER IS THERE IS AND WITHOUT RECOURSE BASIS” for realization of Bank’s dues plus interest as
detailed hereunder and whereas consequent upon failure to repay the dues, the undersigned in exercise of power conferred under
Section 13(4) of the said Act read with Rule 8 of the said Rules proposes to realize the Bank’s dues by sale of the said property(ies). The
sale of the below mentioned properties shall be conducted by way of E-auctions through web portal: https://www.bankeauctions.com

M/s Oplos Medicare Pharmaceuticals Private Limited, |Rs. 2,41,47,355/- (Rupee Two Crore Forty One Lac Forty Seven
Mr. Vaibhav Vohra, Mr. Arpit Vohra, Legal heirs of Late | Thousand Three Hundred Fifty Five only) as on 31.03.2022 together with
Mr. Subhash Chandra Vohra, Deepti Vohra Malhotra |furtherinterestfrom 01.04.2022, incidental expenses, costs, charges etc.

FINANCIAL RESTRUCTURING & RECONSTRUCTION GROUP,
11th Floor, Hyatt Regency Complex,
New Tower, Bhikaji Cama Place, New Delhi-110066

Amount as per Demand Notice &
Demand Notice Date

Demand Notice Date: 15.06.2022

Description of the Secured Assets / Immovable Properties / Mortgaged Properties: 1.
All Piece & Parcel of Plot no 368, Block- D, half part of the said plot admeasuring 50 Sq.
Yards East out of total plot area 100 Sq. Yards, comprised in khasra No. 510 Min, situated at
Laxmi Garden Hadbast, Village Dharauit Khurd Paragna Loni, District-Ghaziabad with
all common amenities under sale deed dated 22.11.1976 Boundaries: East: Gali 10 Ft.
Wide, West: Rest part of the plot No. 368, North: Plot No 367, South: Plot No 368A, 2. All
Piece & Parcel of Plot no 368, Block- D, admeasuring 50 Sq. Yards, comprised in khasra no
510 Min, situated at Laxmi Garden Hadbast, Village Dharauit Khurd Paragna Loni,
District-Ghaziabad with all common amenities under sale deed dated 02.03.1982
Boundaries: East:Plot 50 Sq. Yards of Buyer, West: Road 30 Ft. Wide, North: Plot no 367
South: Plot No. 368A

10438907 & [Mr. Satendra As on 08/12/2025, an amount of 08-12-2025

10443178 |Singh Rs. 94,32,844 /- (Rupees Ninety Four Lakh | &
(Borrower) & | Thirty Two Thousand Eight Hundred Forty | 04.12.2025
Mrs. Ambalika | - Four Only) is due and payable by you
Singh under Loan Account No. 10438907 and

(Co-Borrower) | an amount of Rs. 24,039/- (Rupees Twenty
Four Thousand Thirty Nine Only) is due
and payable by you under Loan
Account No. 10443178, i.e. totaling of
Rs. 94,56,883/- (Rupees Ninety Four Lakh
Fifty Six Thousand Eight Hundred Eighty
Three Only)

Description of the Secured Assets / Inmovable Properties / Mortgaged Properties:
All Piece & Parcel of Residential Property bearing No. 2/12-A (Part of Plot No. 12),
Admeasuring 207.49 Sq. Mtrs., Situated at Shakti Khand -1, Indirapuram, Tehsil & District
Ghaziabad - 302010 (Uttar Pradesh), with all common amenities under Sale Deed.

UP- 244001 Details of Rese?ﬁDprice Date &ftime Lait BD-:te EI(()nga‘T?S: East - Plot No. 12, West - Plot No. 10A & 11, North - Road 100’ Wide, South -
. . . . o of Bi 19
Date- 20.12.2025 Authorized Officer, Axis Bank Ltd. properties Bid increase amount| E-Auction | Submission TCHHFO035 |M/S Preeti As on 08/12/2025, an amount of 08-12-2025
Residential Plot No. 43, situated at Gadhi Bhadauriya, Alok Nagar, Loha| Rs.1,96,00,000/- | 22.01.2026 | 20.01.2026 000010029 | Buildtech Rs. 2,38,95,640/- (Rupees Two Crore Thirty &
NORTHERN RAILWAY Mandi Ward, Tehsil & Distt. Agra (measuring area 305 sq. mis.) owned by Mr|_Rs. 19,60,000/- | From 11.00 AM| ~ up to T8 o [Foroughits | EightLakn Niney Five Thausand Six | 04122025
Office of the Principal Chief Materials Manager Subhash Chandra alias Subhash Chandra Vohra. Rs. 50,000/~ | to 12.00 Noon | 4:00 PM 000010032 |(Borrower) & |0 under Loan Abcount Mo ToHURDSS
Headquarters Office, Baroda House, New Delhi-110001 Name and contact details of Authorised Officer- Yatendra Kumar- 9990799379 / 8880  |Sh. Dinesh 000100298604 and an amount of
Mail ID: salen r355@§mail.cnm Kamal Mishra- 9819820760 E-mail ID:- kumar.yatendra@indusind.com g%a%a%ar Rs. 4,95,078/- (Rupees Four Lakh Ninety
No.. 117-5/Bale/Anction Programmei2025-26 Dated: 18.12.2025| |Encumbrances if any: SA/376/2025 is pending before Hon'ble DRT, Allahabad. Rajput & aFrli\(/ie Lh%lﬁzng Sec\)/t?r:mgé?hl.togﬂyl-)\éscg::ﬁt
e-Auction Notice No. 'February-2026’ TERMS & CONDITIONS: 1. The interested bidders shall submit their EMD details and documents through Web Portal: sh. Rahul Mo, TCHHFDA50000100326550. Lo,
E-Auction will be conductad for disposal of Ferous Scrap, Mon Ferrous Scrap., Other Misc Scrap, Condemned Loco, Coaches https:www.bankeauctions.com (the user ID & Password can be obtained free of cost by registering name with Tyagi totaling of Rs. 2,43,90,718/- (Rsi Two

https://www.bankeauctions.com) through Login ID & password. The EMD shall be payable through NEFT / RTGS in the following (Co-Borrower)

account: 00053564604005, IFSC Code - INDB0000005 latest by 4:00 PM on or before the dates mentioned in the table above. Please
note that the Cheques shall not be accepted as EMD amount. 2. The Bank shall however not be responsible for any outstanding

and Wagons, Scrap Rail and other scrap PWay matedal gle:, Used Lead Acid BalteresUsed QifRofused O ele. will be sald
anly to recyclers registered with State Polfution Control Board, Auction programmes s as under,
e-AUCTION DATES FOR February-2026

Crore Forty Three Lakh Ninety Thousand
Seven Hundred Eighteen Only)

Descriptior{ of the Secured Assets / Inmovable Properties / Mortgagec'i Properties:.

g DebotiDivisian Auction | 1 2 3 ol o 6" ™ an statutory dues / encumbrances / tax arrears, if any. The intending bidders should make their own independent inquiries regarding the L oant - - :
M. .n,u.:unnpcnndum.'ng Unit 3%?:9 ':::;d ':::: "‘;::": "3::;“ '3:;:’ ‘:::L“ 'g::': ";:1“: encumbrances, title of property(ies) & to inspect & satisfy themselves. 3. The intended bidders who have deposited the EMD and require Eftsﬁeﬁﬂg!sffﬁg_%feaﬂn%gyloémfa‘tfa Liﬁr}ﬂ: d&%ﬁiﬂg“gfg?esgf :(ha;d\?i:';gggp]i%\}ydt:
assistance in creating login ID & password, uploading data, submitting bid, training on e-bidding process etc., may contact our service colony known as Om Vihar Extension Phase -1, Uttam Nagar, New Delhi 110059
1. (AURDIVL UC ke DALHBETRIST, |18 AN % 2 ’ w A e e I provider M/s C1 India Private Limited, Helpline Nos. 0124-4302020 / 2021/ 2022 / 2023/ 2024, Mr. Mithalesh Kumar, Mob. No. +91- along with all such amenities under sale deed. Boundaries: East: Road, West: Gali,
2. | Shakurbasti 011-27015387 10:00AM | 4 ! n L 18 21 b | &8 7080804466, email ID: support@bankeauctions.com and for any property related query may contact the Authorised Officer as North: Plot No 46 & South: Plot No 44
3. |Jagadhar| 01732-252386 10:00AM| 2 T 1o 14 17 21 4 | 28 mentioned above in office hours during the working days (10 AM to 5 PM). 4. The highest bid shall be subject to approval of Indusind *with further interest, additional Interest at the rate as more particularly stated in respective
;- :: -3::::;:5 5:*::;?::::: :Efzg E ; : ';“' :‘I; :‘I: f: i: | ;: Bank Limited. Authorised Officer reserves the right to accept / reject all or any of the offers / bids so received without assigning any Tl g?ggirsn%%ttegnmd?or}tIfer;?gaat?gr\{el [ncidental S’Bﬂggf(e? Sosts, o fggnﬁgfécgg%m i
. : reasons whatsoever. His decision shall be final & binding. 5. In case of any default of respective payment within the stipulated period, the TCHFL as aforesaid, then TCHFL shall proceed against the above Secured Asset( R/
6. |Sr.OMM/UMB 0171-2611203 I000AM | 3 & 11 16 | 19 23 | 25 27 sale will automatically stand revoked and the entire deposit made by the bidder together with the earnest money shall be forfeited without Immovable Property(leséunder Section 13(5) of the said Act and the applicable Rules entirely
7. |Sr.DMMIMB 0591-2413141 10:00 AM | 3 § 11 13 17 20 24 26 any notice and the property(ies) shall be resold. The defaulting bidder shall not have the recourse / claim against the Bank / Authorised ggm%(;'jgn%gshe said Obligor(s)/Legal Heir(s)/ Legal Representative(s) as to the costs and
E. | Sr.OMM/DLI 011-23365311 10:00 AM 2 5 10 13 17 20 24 27 Officer. 6. For detailed terms and conditions refer to the Bank’s website www.indusind.com and www.bankeauctions.com. The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are proh|b|ted under the said Act to

1. The details of item t0 be sold in auclion will be available in caalpogue at wwwireps.gowvin. & The mlending
purchasers may inspaci ha scrap malerial before he aeclion dunng working houwrs al nominated locations, 3. To participate in
e-auclion, purchasers need o gel themselves registered with IREPS. The details on last sold rales inauclions ame avallable af
wwenlrailnet.gov.in. 4. For further dedads regarding registration and other conditions of e-avction, please visit Rallway websiie

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) & RULE 9(1) OF THE SARFAESI ACT, 2002

The borrower / guarantors /mortgagors are hereby notified to pay the sum as mentioned above along with upto date interest and ancillary
expenses before the date of e-Auction, falling which the property will be auctioned / sold and balance due, if any, will be recovered with
interestand cost.

transfer the aforesaid Secured Asset(s)/Immovable Property(ies), whether by way of sale,
lease or otherwise without the prior written consent of TCHFL. %person who contravenes or
abets contravention of the provisions of the Act or Rules made thereunder shall be liable for
imprisonment and/or penalty as provided under the Act.

“wwww.lreps.gov.in’ 3918/2025 DATE - 20-12-2025, Sd/- Authorised Officer
e VSR NS — | Date: 20.12.2025 Place: Agra (UP) Authorised Officer, Indusind Bank Ltd.| | PLACE : DELH NCR, AGRA, GHAZIABAD, GURGAON For TATA CAPITAL HOUSING FINANCE LIMITED
e Wﬂﬁ'ﬁﬁﬁm -
o® © o® © >® © New Delhi o® ©
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POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) IN TERMS OF SECURITIES AND EXCHANGE BOARD OF INDHA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED TO THE
SHAREHOLDER(S] OF OCTAWARE TECHNOLOGIES LIMITED (HEREINAFTER REFERRED TO AS “OCTAWARE"TARGET
COMPANY""TC")

OCTAWARE TECHNOLOGIES LIMITED

Registerad office: 204, Timmy Arcade, Makwana Rd, Marol Off Kurla, Andheri Road, Mumbai, Maharashira-400059
Phone: 022-28293343; Website: www.octaware.com; Email id: compliance@octaware. com

OPEN OFFER FOR ACQUISITION OF 9,34,400 (NINE LAKH THIRTY FOUR THOUSAND FOUR HUNDRED) EQUITY SHARES OF
410 EACH REPRESENTING IN AGGREGATE 26.02% OF THE VOTING SHARE CAPITAL OF THE TARGET COMPANY FROM
THE SHAREHOLDERS OF OCTAWARE TECHNOLOGIES LIMITED (HEREINAFTER REFERRED TO AS
"OCTAWARE"TARGET COMPANY™/"TC") BY WALKING TREE TECHNOLOGIES PRIVATE LIMITED (HEREINAFTER
REFERRED TO AS "ACQUIRER"), PURSUANT TO AND IN ACCCRDANCE WITH REGULATION 3{1) AND REGULATION £ OF
THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS)
REGULATIONS, 2011, AS AMENDED (“SEBI (SAST) REGULATIONS")

This post offer adwerlisement is being isswed by Fintellectual Corporate Advisors Private Limited, ("Manager 1o fhe Offer
*Manager”). on behalf of Acquirer, in connection with the ofier made by the Acguirer, in compliance with Regulation 18(12) of the
Securites and Exchange Board of India (Subslantal Acquisition of Shares and Takecvers) Regulations, 2011 ("SEBI [SAST)
RegulationsT). This Post Ofer Advertisement ("FoPA™) should be read together with: (&) the Public Announcement dated August 12,
2025 ["PA"); (b the-Detailed Public Siaterment dated August 19, 2025 that was published in Financial Express - English (Al editions),
Jansatta - Hindi (All editions} and Pratahkal = Marathi (Mumbai edition) on August 20, 2025 (“DPS"Y; (c) the Letter of Offer dated
November 17, 2025 along with Form:of Acceptance (*LOF"); and (d) the offer opening public anmouncement-and cormigandum to the
DPS dated Movernber 26, 2025 that was published in all the newspapers inwhich the DPS was published.

This Post Offer Adverisement s being published in all the newspapers in which the DPS was publishad.
The Pubiic Shareholders.of the Target Company are requestad to kindly note the following information with respeci io the Open Offer;

- y 3 Name of the Target Company Detawara Tachnologies Limited
. . foent & foga frem o ot & fow, Fuan ufewd MeR &t dewEe www.indiashelter.in W W 3teran witepa sttt off e
a.iﬁ ﬁl‘ﬁé@ FAR (9649990190) | Hueh | i Name of the Acquirer Walkong Tree Technologies Prvate Limited (hereinafier refered to as "Acguirer’)
vollga Brafera: 2401, SR RFF=T As (BTa), gr?r—411oo1 3 Name of the Manager to the Offer Finiellectual Corporale Advisors Private Limited
ST T AT AT R 34, G 9 W, A | TR, ATE—60017 : wi vz ;
I PRI seuss d8 fafics, MUES YaUd IEr Wo del Wife Ha) d. Name of the Registrar to the Offer Bigshare Services Privale Limited
§—10 3R 11 THHR i foid TS, AFMERIG SUYR TRl 302020 . Offer Details
DI Il I %ET{
G R (rad) Frem, 2002 @ PR (1) @ siaia) 425, ®-1V, TEIW-122015 (?‘ﬁ-qm) a. Date ol Opening of the Offer Friday, Novamber 28, 2025
3 ke : 0124-4212530/31/32, 3-H& : customercare@shubham.co
fep, orexaerd foxfrr onRaalt @1 sfrgfde<or vd gAffEior qor wRefy fod wad s, da@Ee : www.shubham.co b Date of Closing of the Offer Thursday, December 11, 2025
2002 (9@ € I AMRTIA HET MG & AT 79H SeASS 4@ folfics & WIS ) M *
SRR & ol TR R, 2002 A1 URT 13(12) B @ AfdT i o & i e Wkl 6. Date of Payment of Consideration Thursday, Decamber 18, 2025
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_ . A A HEAT w Wi W A W eo T F e 0 = e w & fAg we
g F /R F T @ e Sfeafad g9 Ay a1 e aftia wulky @ sl wer ' L 7.3 Aggregate number of shares acoapted (C) & ,34,400 12,700
& fr ¥ 9% WOk & W B @ o w @ fog Shwfad IREE R 99 W BU UEH WO WA A WO : _
ABRAF T, A, Yo AR @ F fore e gewds I fifies & g R B onfia TR B T T W WA T % S e B H i ma S S R e & s 4 Size af the Offer (Numbsers of sharss mulliplied by
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- et/ TN 1 T P —— - T T WA F e ¥ S aie w5 i 7.5 | Sharehoiding of the Acquirer before Agreement!
& T ITgeT e 'mﬁa?m afr e 9 I RO a9 ANEE ST ST UAER Wt 3 e § R A9 T 94 @ At 5 Fublic Announcement
: P 4012025 . I | O o W T TRE R - O et T T 2 9 = 6 e 3w Saeee wEAe ®  Number 400,000 400,000
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FeTaR (JrorRen) H Rerd wufRy (133.33 a7 o) &1 AN $9 FbR & g4 H TAR ¥ Bl ER, Vil C 13,49, 764 /- o o wey o awde o faen geeee, T wEw - 1.7 Shares Acquired by way of Open Offer
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g;ﬂ%ﬁ“" Rletl &l 18122025 | | R 08012025 T WAEA, WA R 480,704/ 250001, Bwe; ses w we, dd: ge- s viz ) ae,
TRl S ST T T At - s R T - AT TN aREm - wey e ® Mumber of shares aoquired Mil Mil
argdy @ RUB05570M faafe 10.11.2021 B P = T - e . ® Price of shares acguined Mil Mil
. , , = = . _ i : 13092005 | Y slerpri & am wen s | 16-12-2025 - - -
?ﬂﬁr kl ﬁ'cr\’)UT: TVTIYRT T, W%Wﬁ;?m';?;%dﬁzw H\;g—:-lil G ?ﬁzmﬂﬁ o 20,685,317 SFFI SR e e W ® % of shares acquired Mil Mil
e AT 34) BT 98 AR, @ A 45 BT, 10 24 1 ) e L T e 5,
IR fawm 23 wie T ST feww 20 Wie ) qF F: M /I q@rE, a¥em F /B qolE, SR Imt.r.:sgannu;imm. :: T e i;@m = v d, it (Eeeti-1 10085, G 7.0 Post offer shareholding of 25 42 400 16.80.700
H: AT IR 3R SR W@ @ | LR D] ] I78.7R T T, TG G- T o, 9 - T, e - W ; . - ] -
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